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tivation of fhese crops and the reac-
tivising of regulated markets lying
dormaht for want of funds.

Introduction of auction-cum-tenger
syitem in the regulated markets with
the right to pre-empt any lot at the
highest price reached in the bid has
been suggested in the case of colton
and jute. In the case of tobacco in-
troduction of auction sales on a uni-
versal basis has been recommended
as essentlal. Secret bid tlender sys-
tem followed in certain partg of Tamil
Nadu and Karnataka has been com-
mended in the case groundnut.

The Commission has also suggested
that the Ministry of Industrial Deve-
lopment should take steps to encour-
age indigenous manufacture of new
types of gins and presses to meet the
processing requirements of extra
long, long and finer varieties of cot-
ton. To meet the immediate needs,
their import has been suggested.

The Commission has recommended
that minmimum support price should
be fixed in fhe case of tobacco, par.
ticularly for VFC and bidi types.

13.07 hrs
MATTER UNDER RULE 377

ALLEGED IMPROPRIETY IN ANNOUNCE-

MENT MADE OUTEIDE THE HOUSE aBOUT

EXEMPTION FROM PAYMENT OF NEW

ONE PER CENT EXCISE DUTY IN CERTAIN
CASES.

SHRI SOMNATH CHATTERIEE
(Burdwah): Mr. Spesker, I beg to
raise the question of s grave impro-
priety which has been committed by
the Government of India. In the
Budget speech of the hon. Finance
Minister on 28th February, he an-
nounced the imposition of the Central
excise duty on all items not already
ecovered by the schedule to the Central
Excise and Salt Act at the rate of
one per cent. He hag proposed an
smendment to that effect in the Fin-
ance Bill which we are going to con-
sider. The budget discussions are
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going on in the Howe from day to
day but surprisingly we find in to-
day's papers—I am also told that in
the announcements on the radio last
night this was stated—that the Gov-
ernment of India hed announced ex-
emption from payment of this new
one per cent excise duty in respect
of some goods. So far as exemption
itself is concerned, we are not oppos-
ing; naturally we welcome this, We
are against the imposition of the
excise duty but what we object to is
the manner in which this House 18
being treated. When this very matter
is before the House and the House
ig slezed of his matter, the Budget is
being discussed from day to day, to
announce this important policy deci-
sion through the medium of the Press
and the Radio and not to come before
the House and make a statement be-
fore the House is a matter of grave
mmpropriety and I subrmt  that it
impingeg on the rights of the House
end it amounts to a breach of privi-
lege. We should like to know why
the Govéernment rushed to the Press
and radio and did not come before
the House when the House is sitting
from the 28th February. There is no
reason why this House is being treat-
ed m such a cavaller manner, why
the Ministers cannot come before the
House.

MR. SPEAKER: What is the gource
of the pews? Is it some statement by
the Minister?

SHRI SOMNATH CHATTERJEE:
It says here: spokcsmapn of the Fin-
ance Ministry..,, We are not going
to give up whatever limited rights we
have. They must express their regret

SHRI S. M. BANERJEE (Kanpur):
I may add this to what Mr Somnsth
Chatterjee had said. When the Min-
jster explaing, I would only wurge
upon him to tell us whether such
decisions to exempt goods from duty
will be taken for more commodities,
without reference to Parliament,
merely because there it m demand
for certain exemption or withdrawal.
As long as Parliament is in session,
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[Shri 8. M. Banerjee)
let it not come as a post mortem;
let it be announced here; let him
take the cheers and applause from
us.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): 1
am sorry thef hon. Member ig tofally
mistaken. What hag come in the
Presgs 1s nothing but what 1s already
contained 1 thHe budget document,
page 37 of the explanatory memoran-
dum. That had been eiucidated =and
explained in the Press communique
jssued by the Finance Ministry. It
is the normal practice. Not only that.
All these noutifications were laid on
the Table of the House on 5th March,
Immediately after the budget propo-
sals are placed before the House, cer-
tain explanations are being issued,
whether 1in the explanatory memoran-
dum itself or in the notification. There=-
fore it was given to the Prcsg through
a Press communique; it came slightly
late. It 1s not a new proposal Cer-
tain explanations are being issued and
that is the normal practice This has
been laid on the Table of the House
on 5th March and it is in that noti-
fication.

—

13.13 hrs.
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